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of his tunctiong as Port Officer, Nan-
‘cowrie; and

(b) if so, the steps taken to check
the unauthorised movements of pri-
vate vessels from Nancowrie Port
and to ensure that such vessels do not
carry general cargo to and from the
surrounding islands without posses-
sing valid Load-Line Certificates?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi):
(a) Under sections 7 and 36 of the
‘Indian Ports Act, 1908, Tehsildar,
Nancowrie has been declared as Con-
servator of Port of Camorta (Nan-
cowrie). He has not been divested of
these functions. Port of Camorta
(Nancowrie) has not been declared
as a customs-port under section 7
of the Customs Act, 1962 and hence
Tehsildar, Nancowrie cannot exer-
cise powers under the latter Act.
The positionn has been explained to
"Tehsildar, Nancowrie.

(b) The information is being col-
‘lected and will be laid on the Table
of the House.
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